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CENtRAL ALMINISTRATIVE TRIBUNAL : GUWAHATI•BENCI-i 

• GUWPJ-IAç.I 

- 4 	 ORIGINAL APPLN.N0/46/96 	OF 1995 
T RAJ'JS FER APPLN .NçI. 	OF 1995 / 

• 	 CcNL.EMPr APaN. O. 	OF 1995 IN IA NO. 
• 	. 	 FiB/I EW APPLN . )O. 	• OF 199 (IN OA NO. 

SC • PEFN . N • 	 OF, 19 	(IN OA NO. 

'S 	 ••• 	•.!4''øf..s.. ...bboAPPLICANt(S) • 	
/ 	/ 

• ....• . 	.• .• •.. •1 •• • 	• •• . . • RESNDENT(S) 

• 	FOR THE/APPLICANT(S)  
/ MR. 
/ 	'MR. • 	

/ 	MR. 

FOR THE RESPONDE\gS / 
	• .. ivi, 

b,. 	0 ••4 	a •..ya.... •.....a...... •.a•. a.... .•I••• 
OFFICE NOTE 	 ElATE 	 ORDER 

S 	 ' 	

•• 	 .5 	
S 

19.3.96 	 Mr G. Sarma, learned Add!. C.G.S.C., 

for the respondents. 

S 	
The, application has been purportedly 

filed by 67 applicants claiming Special Compensatory 

(Remote Locality) Allowance. However, it is 
It 

S 	niced that both the main O.A. tw3d the-  applic.atiofl 

• • . and the application . under Rule 4(5)(a) of the 

Ceitral Administrative Tribunal(Procedure) Rules 

1987 are defective as there are no signatures 

against the names of a number of applicants. 

In particular in the petition uder Rule 4(5)(a) 

dfthe Central Administrative Tribunal (Procedure) 
If Rules 1987 .. against 29 names only signatures 

7 	 were affixed out of 67 applicants mentioned 

— 	 in.' the verification therein. Mr D.K. Biswas, 
S 	

learned counsel for the applicants, submits to 

allow him to withdraw the application with liberty 
I to file fresh application without prejudice to 

the contentions in this application. Prayer allowed. 
I 	• 	

- 	The 	application 	is 	disposed of on 

withdrawal. 

44 	Cf/') 
Member 

nkm 
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Case No : 0 .A.'t'J,.of 1996. 

' 0 

1. Shri. Nanda Kishore Thakur. 
....- Mazdur. 

• Shri Rambi].as Yadav, Mate. 

5. Shri George Mathai, 

7. shri Bhabauaada Das, 
sa%.-II 

9. Shri Raan Deb,D/Man-II. 

11, Shri Puran, Mate. 

13, Shri M.C. Chakraborty, 
P/Fitter, H.S.-II. 

. Shri Su.rendra Ch. SUkla Baidya. 
Carpenter. 

4, Shri Pribhu' Dayal, Carpenter. 

6. Shri Prabal Yoyti Deb, 
Supvr. B/S-Il. 

8 Shri S.P. Kabiraj,, 

10. Shri Suren Ch. Bora,/pntér. 

12. Shri D.K. Singha, L.D.C. 

14. Shr I Suba sh C1.eb 

• 	15 • Sriri. Ram Chandra, 16. shri Satye,dra Sukia 'Baie.pa. 
Carpenter. 

. 	 Mason. 

17. Shri Rama Krishna Harizan, 18. Shri Ashok Kr.-Balmiki, 
Mate. ' . 	 SA4ala. 	. 

19. Shri Bikrain Yadav, Maté. 20. shri Aoy Dutta, Diec. H.S.-I. 

........•2I 22 Shri N. Nateshan, FGM (5K). 

23. ShrI KPGK Nair, FGM (K). 24. Shri Hariprasad Pradhan, Mate. 

2c. shr4.Xugh Bahodur Sonar, 
Mate. 

27, Shri Rashik Ch. Paul, 
Elect. S.K.  

26, Shri AshokKr. Dey, 
FGM 1  5K. 

28, Shri Sankar Purakayastha, 
Mate. 

29. shri M.R..Chowdhury, 	30, Shri H.M. Nag. 
Elec. S.K. 	 Elec. H.S.-II, 

31, Shri Pr.adipKalita, Dhowk. 32. Shri P.C. Sukia Das, F.G.M. 

33, Shri RamaKanta Horizon, 	34, Shri Sudip Sutradhar, 
. 	Mezdui. 	 . 	F.G.M. 

'5. Shri Arjun Kr. Roy, 
d B/R-I. 

37. Shri V • Margaba*dhu,Mate, 

. ,39..Shr,i.C, Mnt, FGM. 

d,  41• Shri Dhanai Yadav, V/Man, 

36. Shri B.C. Roy, - 

38. Shri Pradyuana Dr. Dutta, 
supdt. SIR-I. 

40. Shri Chaturgan Hazam, Elec, S.K. 

42. Shri Benu Tanti, Mazdur. 	. 

43. Shri Jamal Uddin,E].ec. S.K. 44. Shri Ali Muddin, P/Fitter-SK. 

45. Shri Sirajuddin, FGM 	 46. Shri Sibendra Nath Chaki, 
Supdt. BR-Il. 

, 	 .,.. . 	,• 	Contd,.., .P/2 . 	•• 
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47. Shri Dharanidhar DIS. LDC. 

49.ShriDipak RanjanPas., 
£rc 4  SK. 

51. S))ri Nitish Ranjan -Kar, 
A.E. B/k. 

53. shri T.K. Bhattacharjee, 
L.D.C. 

ss. shri sujit Kr. Banazjee, 
Supvr. B/Z-II. 

57,Shr'i Dilip Kr.Saha, 
S.A.-I. 

• 	59. Shri Radhaballab bebnath, 
'Supdt. E/M-I. 

61, Shri M.C. Das, A.E. B/R, 

63. Shri s.x. Gangopadbya, 
A.E. s/R. 

65. Shri AaC. (Iuh4 o  B. Gr.-IX 

67 • Shri B .K • Dutta. 

48. Shri Sure sh Ch • Roy, Mason. 

50. Shri S..M.S.:Naqvi, A.E.,B/R. 

52. ,  Shri Nripendra'ch.paul;' 
Elec, S.K. 

54. shri A.K. Naxdy, sK-13:. 

56. Shri S.P. J4n, 

58. Shri SwapanChoudhury, 
Supdt. B/R-I. 

60. Shri A.K.'Mitra, 
S.K.-I. 

62. shrLt Kanula]. Sukladas, 
o fficeupdt. 

64. Shri N.D. Pow, 
Oice Supdt. 

66. Shri Supratish Sarkir, 
VMan. 

• •' 	•Afl, posted in the Office of the Garison £ngineer(P), 
872 EWS, do 99-A.P.Q. 

........, Petitioners. 

_ VERSUS - 

1 0 	Union of India, represented by the Secretary, 

• 	. 	 . 	Ministry, of Defeflce, Govt. of'India1 New öIhi, 
• 	2. 	Garison Engineer(P), 872, Engineering Works 99 A.P.O. 

.••.••••• Respondents. 
-I 

PARTICULARS OF THE RESPONDENTS. 

• ' 	1, 	Secretary to the Govt. of India, Ministry of DEFENCE 

in control of Respondent No.2 and its establishment. 

2. 	. crison Engineer, 872 Engineering Works sec. 99 A.P.O. 

• 

	

	 Head of the Office and establishuent in which the 

Applicants are/were posted. 

•, 	

, , 
	Contd......P/3, 
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PARTICULARS OF ORDERS AGAINST WHICH THE 
-- 

PPLICAON IS MA. 

The application is directed against the non-
implementation of the Government of. India, Ministry of 

piance(Departmeat of expend.tture) O.M. No.20141086- 

-iV dated, 23-09-1986.aad denial of 

1llowance by the Respondents even af ter;!~e.  judgement, and 
order of this Hon' ble Tribunal in O.A. 	passed on 

29-03-1994 and implemented by the. Respo dent No.3. in 

respect of 149 Applicalts similarly situated as the 
Applicants here. 	 . 

I- 

JURISDICTION OF THE TRIBUNAL 	.• . 

All Applicants are civilian DefenQe employees 

'poBted in se Field area, now declared as "Modified Field 

Area0  from various dates between 1984-1994. The Applicant 

• eclare that the subject matter of the application and 

the redrèssal prayed for are within, the jurisdiction of, 

this Hon'ble Tribunal. The Applicants declare that the 

.pplication is within the prescribed limitation. 

PACTS OF THE CE. 	 . . 

All these Applicants joined Shri Mrinal Kanti Das 

in a joint application before this Mon' b].e Tri,bunal which 
was ogistere4 as O.A..of 199w and was finally disposed 
of by Order dated, 11-01-].996. As the joint petition suffered. 
Et6k . pr.ocedural inf.i.rrn.tty and irregularity thispplication 
in proper form is being filed under the leave of this 
Hon' ble Tribunal. 	 . 

All the AppIicans here are civilian defence 

employees working in various posts described in details 

in the list of names annexed. They are all posted in 

the establishment of Respondent No.2 with effect from 

different dates after 1984'. 

Contd,.....P/4. 
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That the allowance namely 	 is 

admissable to all Central Governinen employees siilarly 

situated by virtue of Ministry'of'1efefl'ceOffiCe"Meffl0 

No. 4(.19)85/D(Civ-1) ated,11-01-1984. 

Consequent on . the' recommendation Of the 4th 

COt1ssion the Government of India decided and 1e Pesident 

of India accorded approval to pay the allowance in the per.' 

missable rate to all empl,yees posted iI" -th& North Eastern 
States.  

• ' 	 ' 	' 	 . 	 ' 	 ' 

The Applicants are all entitled to the allowance 

from such dates on which Applicants were individually 

posted to the establishment f Respondento.3. The 

Applicants thus challenge the non..implernentation' of the 

allowance to which they are lawfully entitled: 

1. 

6'. 	As many.' as 149 Applicants posted in the same 

entalishment of G.E.(P)872EWS, at Agartala(Tripu.ra) filed 

appli6iktioa before this Hon'ble Tribiai çhllenging the 

denia1/non-imlementation of the .)..aUowance. 

This Honble Tribunal after hearing all the parties passed 

its final verdict on 29-03-1994 in O.A..h./89 directing: 

tthé Respondents to pay aU. arrears accrued 'to each 

ind.tvjdual Applicant with reference to the date of posting 

a'nd the •  rate admissible. 'The said Order of this Hon' ble 

Tribunal was confirmed In review aLication..I..j..1995 and 

as such he Order of this Tribunal has already been imple-

mented in respect of all tIose 149 Applicants who are 

similarly situated as the present 'Applicants are 

7,. 	The Applicants expected that the allowance 

oUId'be unifOly applied in the case of all similarly 

gltuated employees on the deciSiOn of this Hon' ble Tribuial 

But the Order of this' Non' ble Tribunal not having been 

inpleiuented beyond. the 149 employees, the present Petitioners 

sLongwith others served a Notice demanding justice through 

their Counsel and dispatched registered post on 10-04-1995. 

No response having been received the Applicants filed the 

joint pIicaion 'with hri"Mrinal K€i Da(0.A ......   1995) 

and,.that joined the Petition being rocedurally.defective-. 

Contd.....p/5:. 
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the present application is filed in proper form. 

8 • 	That the decision and the VerdiGtpassed by this 

Hon'ble..Tribunal on 11-01-1996 in 0.A.7.L.199çWOUld be 

applicable in the case of the present Applicants, all being 

similarly situated and having common cause of action and 

identical relief sought for. 

RELIEP SOUGHT 	 . 	. 

I 	 . 	 . 

.7 
(i) 	The Judgement and Orof this Honble Tribunal 

in 0eA..4 .1989 and in O.AJ.1995 passed on 29-031994 

and 	
I-i 

11-01-1996 respectively to è made applicable in the 

se àf the present Applicants. 	. 

• 	 (ii) 	This lion' b].e Tribunal "would also kindly pass 

Or4er5 as to coat of this proceeding and. such compensation 
or denying and delaying . the payment of the allowance to 

• 	
WIh.Ch '  the Alicants ae'; lawfully entitled. 	, 

THE 'DOCUMENTS ANNEXED.  

0 • 	 I •, 	 • o 	 , 

2 0• 

3'9,  

• 	S 	 ........... ,• 	 .. 	 , 	, 	 , 	 , 	 • 	

, 	z 

NUMBER OF 1.9.0. 	
, 0 	 • 	 . 

• • , 9 •  

so9.9 
 

Contd:,P/6. 
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Vet'_iPicatien 

WE the .L'rtdrs!griod posted In the establishment of Respondent-3 

at A gartala,Tripura,do hereby voriy the contents of the appli-

cation abovewhich are true to our knowledge, md we have not 

suppressed any material facts 

1.. 'TkA  140 21,/,k,aW2e ~ '—(jfl 

• 22, A3J 

23. 	 6- k MI 

24. 

25.KP)( 

P. 	 26. 	
' 	 a 

7' 	
27.K  

8. 	 J 	28.-A v 

P4 29e 	(kCQOtjjj—. 	L4 

'jJ 	2AJ.1 q- 	 Vol.  

J -31 , N.0 tOnL_ 

12. 	 32. 

7-VIII  
' 

33, 

14,fv1.CkAtcr1jr/tZ 	 fic 	 p&iea 

15.tjet&a 	 35, 
 

16. 	 , ,L4 360U)1D UAAJ 

37. 

i. 	
> 	

39.N 

2O  
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Var ificatien 

WE jha undrsigned posted in the wtablishmont of R€spondént-3 

at Agarta1a,Tripura,do hereby verify the contents of the appli-

cation abovc,which are true to our knhwlcdge, and we have not 

suppressed any material facts, 

ru 

42. ca1 

Avi~vh/?D 

s. 	c-viJ (Lei ~ 12 

46. AUr'c U 
 

07'  7. cu 
kk 	

, 

 29, 

32, 

'o. Ui2D1V U ó€,)O 	 30, 

e Su 	orik9t s9 

15k Pi' 

S 	 33. 

'V. 	JPrjZ 	Jl2eb 

Pct:a 2. 

i 4K iw. 

i4K.J 

34... 

35. 

35-

37. 

38, 

39 

U 

I 	 ir 	r 	i 	 r 
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	TRIBLINAL- 

U11WAHATI BENCH 

Case No' 3 2L4.t. 
1. 	shz IW0101is KiEht* 	:jta:kur, . lihr1 Surendra Ch. SucL 	idya. 

3. 	hr.i 	I 1PI4I.4A5 
Carpenter. 

4 • 	hri P abu Dayal, Carpenter. 
5. Shz'4 	iç;eMath ij, 	 6, Shr 	Prab4l Yoyti"Deb, 

, ShrI Uh*bnaida Daa, 
' 1 	. 	•,.,' U 	Shrj S.?. Kabbaj 1  

9 	Shti Rdtan DD/Mr_I. 10i Suren Ch, Bora, i/Printer. 
• 	11 	shri 	w::MR;' Mate. ' 	12'.. 	h"b.sig 

13, shz.i. p, (.h*k:i:aborty • 	
. 

. 14, Shr,j Jub4sh Ch, Dab. 
t., 	i.s . 

- 	15. Shri Ráj 	Chmndj., 
. 

16. shri Saye*da SUk'1d-&1iya. 
Masoi. 

17. Shri. PUnd )crishj 	Harjan, 
1$1 31111  kaho)c Kr. Balmjkj, Mate, S-aa. 

19,,shrj atkzjn Yadav, Mate, 20, Shrj Ajoy Dutta, Dleç. H.S.I. 
Shrl MoII&O Dhu.iy, ?GM(SK), 224 Shrj N. Nteha, pGm (5K). 

23. Shri KP'.k t4&i;r, )GH (sX). 24 	Shri Hariprasad Pradihaa, Mate 
2 To shri X4811 

• 
Bahadur Sonar, • 26, shti' Ashok Kr, Day, • 	I4ate. 	,• ' 	 FGM 	si(, 

27, - Shri 1hik Ch. Paul, Shri Sankari Purakayastha.  
Mates 

9, Sh 	Chodhiy, 	,. 30. Shri H.M. Nag.  S.K. 
ELec. H.S.-Ii. 

31. Shri. Pradip la1it, Dhawk. 32. Shri P.C. Sukla Das, F.G.M. 

33, Shr.i Uni Kanta Horizon, U. Shr'i, Sudip Sutradhar; 
. 	

• 
M.a;dur, 

35. 	Shr £ , Ai ,juii 	K. • Roy, 	, 36. Shri B.0 • Roy, 
rit4plit. 	LI/..I. 	, 

37. Shri V.'H1:tJ 	1 U,MatO. 38 	Shri Pradyuana Dr. Dutta, 
5udt. DIR-I. 

39. Shrj. C. 	1(H. 
40,hrj ChaLuzçjap 1-fazarn, Elec. S.K. 

41, Shri'ph,4401 Ydav, •V/Ma, 42.'Shri 1)enuTantj, Madur. 

43., Si Jwn&i 1TddJn,i1, S.K. 44. $hrik1j'4uddj 	P/Fitter..SK, 
45. Shx.'i 	iiiJuddin, 	I?GM 46, Shri Si.bendz'a Nath Chaki,, 

Supdt. BR-Il. 

.1' /2: 
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47. shri II rsnidh3: Das. LIX:. 48. Shri Suresh Ch. Roy, Mason. 
49. }u',L Dipak'itanja Dii. 	'5Oshri SM.s. Waqvi, A.E.,B/R. Elec. SIC. 

51. 	 Rnja* Kar, 	52. Shri Nri.PendraCh. Paul, 
A.E. BAL 	 . 	 Elec. S.K. 

53 • shr.t ni .. 	 tachrje4, 	54 • Shri A.X. Handy, SK-II 
1.1 • 0 S .C .  I •' 

55. Shi UUjtt Kr. Banarjee, 	56. Shri h.P. Jim, 
SU.pvr • a/xI. 

57. ShrJ. Dilip Kr. Siha, 	. 	58. Shri WtpflhoUdhury, • .. . 	 . 	 S.A.-I. 	
SuTdt../R..I. 

59. Shri Racihaballab Debsath, 	60. Shri A.K. Mitra, 
Supdt. E/M.-I. 	 S.K.-I. 

61. Shr't. M.C. Da*, A.E. 13/k. 	62. Shri Kamiral.SUkládas, 
0f1e Supdt, 

63, Shri 8.K. Qangopadhya, 	64. ShriN.D. Pow, 
.Qficesupdt. 

• 	 . 	 . • .... 	
65. hfi A-.0 . Guha-j 	r.Ix 	66. Shri Supatiih Sarkar1 

V/1an. 

67. shri B.K, Dutta. 

A11#,pOtd in the ôf f'106 of the Garson Engineer(p), 
872 EWS, C/c) 

....••••• Petitjoner. 

VERSUS 
1 4 	Union of India, tepreüènted by the Secretary, 

• 	
Ministry O,tefenc,e, Govt. of India, Now Delhi. 

2. 	Qez'.tjjon Eneer(p), .872, Engi*eerjng Works 99 A.P.o. 

ReBpodents, 	-- 

RESPONDENTS. 

eoty to -the Govt;. 09 I*clia.. Miiatr-y  of DEFENCE 
........ ., 	)ntrc)]. pt Respändi,ut No62 and its estab1ient. 

1  isOm Ev;iv, 872 Ençiseerjng Works sec. 99A.P.o, 
o to 0 I f.! ku and •t; 	.1. thiett:. im which the 

•i..cait 	re/were pe;ted 1  

Contd.. •...,.p/3 
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AN APPLICATION UNDER RU 
CENTRAL AD1INISTRATIVE - 

RULES 1987 FOR LEAVE TO 
APPLICATION BY THEAPPL 
CAUSE OF 1TION AND SEE 

(~X)  t 0 (7) 

4 ( 5 )(a).OF THE 
IBtJNAL (PR0CEDuR 
UBMIT A JOINT 
ANTS HAVING C(M 

S 

The Petitjoner above named respectfully beg to 

state as follows:-, 

CI.. 	That the Petiti nera are filing a joint appli- 

Gation before this Hori ble Tribunal seeking, r1ief on 

.()..AllO1w ance. 

2, 	That all the Pet:itiondrs are civilian Defence 
••••• 	

... ................... 

4mp I.oyue s unthi:i: the name deartmeit and posted a the 

,ao ify,5 3t;ati.QE1 in t:,ho itame 	 All the Petition- 

have identical. and (Jomimn interest and the cause of 

ct:Lon is also similar in as much as th denial of the 

allowance to which the Applicants are dntitled is similar 

and with Effect from the same date. 
. 	

. 	 .......... . 

.3 • 	That the Petitioners  are low-paid employees 

and cannot afford to engage 1itWyirs independently or 

't)ew,  the expensds involved in filing a seperate appli-

cation and as such the Petitioners agreed to pray for 

a permission of this Hon' ble Trib..nal toIubrn.t the 

ipplication jointly by the Petitioners by one application 

and hence this application for leave of this H0n ble 

Tribunal to file a single application joitly by all the 

Applicants. 

I . . .1 .......... . 	 . 	 • 	 -. 	 . S 
• 	 1 	 . 	 -Ii. 	 •, 

Cofltd......P/4. 
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3 • 	That t;hii presert Pet;j.tjonr were among the' 

4 66 Jpp1icanta who jointly 1"11ed 0 .of 1995 which 

wa 	at length Iy this lion 1  bie Tril*inal on 11-0196 

at c;a*wahatj l3ench. Although the judgernent was passed 

• .. . ...1:hu..ie1ief wa a11owe lxi respect of the 1 at Petitioner 

nw: - i. 4:'inai 1<:w'ti Da9 who 

 

had signed the Petition, but 

ii b . Lv re spet oE o LIer 65 who jo':Lieci t,he lst Petitioner. 

vs ws howeror, allowed to the Petitioners to file 

pp:i: applidationwhdreupon this Hon'bie Tribunal 

oul( consider extending the be nsf it of the judgement 

paaedby the Hori'bie Tr1b.nai on 1101-1996. Hence 

(.1"Is Peittion for Uling a single application Jointly 

1y 'i L the Applicants, 

It is therefore hwlthly prayed that this Eon'bl-è 

lr i: iburta l would consider tho oirouinntances and allow all 

the Petitioners to file a single applica jotntiy- by 

all the Petitioners. 

A N D 

fr this act of kindness the Petitioner s11 

ever pray. 	 • 
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